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over to th e  U Jf. CommancL A  num ­
ber of them  said th a t they were pre­
pared  to be handed  over to th e  U.N.
Command, provided they fave  an as­
surance and  a  guarantee th a t  they 
w ould not be handed over to  th«
S outh  K orean  G overnm ent o r th e  
G overnm ent of Formosa. The V2i.
Command were not prepared to give 
th is guaran tee to them , and in fact 
said, “As soon as you come to  us, w e 
w ill release you, and you can go any­
w here  you like.”

The result was that we had the 
choice of leaving them  in the Camp 
an d  coming away, or bringing them  
w ith  us. W hen these people lea rn t 
th a t  we w ere on the poin t of leaving, 
they,—some of them, a t any rate,—
Tvere m uch agitated  th a t they  m ight 
be left behind, and some of them  even 
th rea ten ed  som ething in the  na tu re  of 
suicide. They said, “We w on’t be safe 
here if you go away; therefore, we 
m igh t as well commit suicide.” Maybe, 
i t  was an idle threat. Now. w e could 
n o t very weU leave them  in  the lurch, 
a n d  so w e brought them  here w ith  us, 
and  here  they  are w ith us a t the p re­
se n t moment.

We are in  com m unication w ith  the 
TJ.N. H eadquarters in New Y ork as to 
w h a t to do w ith them. T h a t  m ore or 
less, closes the chapter of our w ork 
in K orea in connection w ith  the 
N eu tra l Nations R epatriation Commis­
sion and the C ustodian Force. I am  
sure that, as previously, th is House 
w ould like m e to  express on its behalf 
o u r  high appreciation of the  w ork  of 
o u r  representatives in  Korea.

General Budget^
General Disaission

COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLUTIONS

P resentat io n  of F ourth  R eport

Shri M. A. Ayyangar (T irupati): Sir, 
 ̂ beg to present the F ourth  R eport of 

Committee on P rivate  Members* 
-Bills and Resolutions.

PA PERS LAID ON THE TABLE

P art On i  o r  the  R eport o f  the  D a m o -  
DAR V alley  C orporatiom  for  1951-52; 
D am o dar  V alley  Cokporatioii B udget 

E st im a t e s  for 1954-55

The D epnt^  M inister of Irr ig  ation 
and P ow er (Shri H ath i): Sir, I beg to 
lay  on the Table a copy of P a r t One 
of the  R eport of th e  D am odar V alley 
Corporation for th e  year 1951-52, 
vmder sub-section (5) of section 45 of 
the D am odar V alley C orporation Act, 
1948. [Placed in Library. See No, 
S-76/54.]

I also beg to lay on the Table a  copy 
of th e  D am odar Valley Corporation 
B udget Estim ates for 1954-55 in ac­
cordance w ith  sub-section (3) of sec­
tion 44 of the D am odar Valley Cor­
poration Act, 1948. [Placed in Library, 
See No. S-77/54.]

GENERAL BUDGET—GENERAL 
DISCUSSION—contd.

Mr. Speaker: The House w ill now
resum e fu rth e r  discussion on th e  
G eneral Budget. Before the discussion 
is resum ed, I should like to rem ove 
one m isapprehension or m isunder­
standing in th e  m inds of hon. Mem­
bers. Some of them  are inclined to 
th ink  th a t if a list is given or a nam e 
is sent, they  need not try  and m ake 
an attem pt by rising to catch the  eye 
of the Speaker. I w ant to m ake the 
position clear, tha t it is not sufficient 
m erely to send in one’s nam e or 
p a rty ’s name. Each hon. M ember 
whose nam e is included in the list has 
to m ake an attem pt, of course, not by 
disturbing the proceedings but by ris­
ing, to show to the Speaker that if cal­
led upon he is w illing to speak. A fter 
this explanation, I need not say any­
thing further.

An Hon. Member: It is very h eart­
ening.

Shri B. K. C haudhun  (G auhati): 
Can I attem pt to catch the eye of ;he 
Speaker?




